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(Seé Rule 42) 

In -  The Central Adminis''trative Tribunal 
.GUWAHATL BENCH : GUWAHATI 

ORDER SHEET 
APPILCATION NO. 	0 	. 	 OF 199 

Applicant(s) 

Resjndent(s) Ui 

Advocate for Applicant(s) 

Advocate for Respondent(s) . 	
C 

i 

. 5 * 	 - 

Notes of the Regstry Date Order of the Tnbuna 

.2.6.98 .. . 	 Heard Mr C.Baruah, learned counsel 

appearing on behalf of the applicant. 

Application is admitted • Mr J.L .Sarkar, 
this • .  learned Railway counsel receives notice 

C. F. of R. on behalf of respondent No.2 • No notice 

• 	depoftJ vide. 
5' 

. need be sent to respondent No .2. Registry 
-.. 	.2- 9 & w/z,i 	ro to send notice to the other respondents 

uated 	•..r_tij,_9 
by spped post at the cost of the appli- 

A 
i4üir, r 	J 

ants. 
.5 

Mr.aruah also prays for an interim 

;der to stay the selection process. At 
S. 	 . 	. . . 	. 	. this stage we are not inclined to stay 

R .aLiT • .. the: selection process. Let the selection 

S 	• 
• 	

. )rocess continue. However, the final 

.5 . 
.. 	 • result shall not be published until 

S  •.. 
Eurther orders. 

• 	• 	• 
• 	The applicants shall deposit the 

• 	 •. 

ç7 
. 	• :ost of the speed post immediately. 

List 	17.6.98 • on 	for writ 	n statement 
anthe r order. 

• 	. 	• Member 	 Vice-Chairman 
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•9U 	Mr.a..shuaXearn 	une1 on 
'of Nt,J4.$az1c 	owl for 

• R&jjwa Atraton ray5 for ta 
ajourjent for fLUng Of wrLtten: 
$t4t. 

Ltet At on 6i.?*98 for flung Of  
WX.ttten atAtetieflt and further order, 

V*hCOI 	fl 

6.7.98 

) 
On the prayer of Mr JL.Sarkar 

learned Railway counsel two weeks further 

time is allowed to file written statement 
List on 22.7.98 for written state-

merit and further orders. 

Me r 	 Vice-Chairman 

Two weeks further time is allowed 

on the Prayer of Mr.J.L.Sarkar for 

filing of written statement. 

List on 7-8-98 for filing of 

written statement and further orders. 

Member 	 vice.Ch 	an 
C 

Mr.B.1(.Sharma learned counsel 

n; behalf of Mr4.rkari..cOLfl5el for 

'Rawày &ninistratiofl once again prays 

for further extenVion of time to file 

wzitten staerneflt. We have already 

granted several adjournments. We are 

not inclined to grant any further 

adjournment. The case will proceed 

without written statement. 

List it on 23-11-98 for nearing. 

Member 	 Vice-Chairman 
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Order of the Tribunal 

) 

 

23 .11 .9E On the prayer of W IJ.K.Baruah, 
learned counsel for the applicant the 

case is adjourned to 4.12.19980 Mr J.L. 

Sarkar,learned Railway counsel has no 
objection . 

14t ~hw_4_ 
VIC e-Chai rmari 
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.12 .98 Present: Hon'ble Justice Sri D.N.Baruah, 
Vice-Chairman. 

Hon'ble Sri G.L.Sanglyjne, 
Aiini strati ye Member. 

Mr J.L.Sar]car, learned Railway counsel 

informs this Tribunal that after filing 

of this present application the Railway 

administration has decided to cancell 

the whole process of selection. The 

present application is directed against 
the selection. 

Heard Mr P.J.Saflçja, learned counsel 
for the applicant. He has no objection 
if the application is dismissed as infruc-

: tU0115  In view of the facts and circumsta-

rices stated by the learned Railway counsel 

the application is accordingly dismissed 

as infructuous. 
do 
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Member 	 Vice-Chairman 




